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TRIBUNAL'S ORDER : 30,7,1992

~ We have gone through the contents of the application,
We have also seen reply of the officer concerned, The
grievance is that the respondents at the time of hearing
of the original application placed reliance on wrong
documents or wrong sett&%ﬁ rules. Therefore they committed
contempt of this Tribunal, This is to be noted that the

applicant succeeded in the Original Application,

2. In our opinion, it is not necessary to investigate
the matter, We see no case of contempt. Accordingly,

the contempt petition is rejected,

3. M,PeN0,430/92 filed by the respondents for

extension of time is also disposed off,
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